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...1 11 24 .7.9 

Order with Signature 

wants 10 days tine for this purpose. 

Prayer allowed. Till that tixte the  

order of transfer dated 15.7.1996, 

passed vie Annexure-5 is stayed. 

Call on 5.8.1996. 

Fnd over a copy of the order 

to the counsel for both sides. 

N.r'U3E 	iJ:i iI-1 Iv.) 

Heard shri 8.2. *hanty, learned 	b- 9fL f4 

counsel for the applicant and Shri AShok Mohanty, 4 c cp t7 A) 

Senior Standing Counsel (Central). Shri S.P. 	.!. 
b±i t'vt 

Mohanty learned counsel for the applicant states, 

that the CWV, laripada requires a direction 	7Jf ç \ 
either from the cpii or from this Court about the 

facilities available for treatment of the 
!- eb'-e-1 c-ri 

applicant. It is not necessary for this Court to  

ive any such direction particularly when he is 

not ixleaded as a £spordent. Shri Mdianty 

H has furthe r me nU osd about the fresh e vSie re 	Lf'f  TCé ct 

of wedical examination from the Cardiological 
! 

doctor of the SCI bdical College Hospital. 

The c once rtd profess or has made a ose cAse rvati 

about the condition of the applicant. It is nt 

for this courts  in view of a det iled and 

reasoned order dated 1..7-9b by the CPjW on the 

representation of the applicant, to interfere 

again in that ocer. The applicant is advised 

to place the medical evi4ete of the Doctor, 

3d Zedical College Hospital and also his 

Claim about the lack of facilities at 
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iaarlpada, It is for the CPIII to consider, 

$ivis*q liberty to the applicant to 

approach the CPMJ,, the applicaticn is 
dismissed.. 	-- 
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